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MR. CHAIRMAN : It will be for me to
decide whether it is of such urgent public
importance. | think this is not of such an
urgent public importance that | should
suspend this debate.

SHRI BHUPESH GUPTA : Sir, can they
not without giving reason ...

MR. CHAIRMAN : I will not suspend the
debate in order to allow you to raise this
matter because | think it is not of such urgent
public importance.

REFERENCE TO THE REPORTED
RESIGNATIONS OF MINISTERS IN
ORISSA

SHRI BHUPESH GUPTA (West Bengal) : |
should like to know the position ...

SHRI LOKANATH MISRA (Orissa): Mr.
Bhupesh Gupta, let me raise it. Sir, the Orissa
position is getting complicated. Yesterday it
had taken one shape. Now, today it has taken a
different shape. The Ministers are not
prepared to withdraw the statement.

MR. CHAIRMAN : | hope the Government
wiH make some statement in the course of the
day.

SHRI BHUPESH GUPTA : Let the Home
Minister say whether he knows this thing.

MR. CHAIRMAN : You cannot dictate to
the Home Minister.

THE MINISTER oF HOME AFFAIRS
(SHRI GULZARILAL NANDA) : Every one of us
has something of his own, | believe. 1 am
answering regarding Orissa. This can be stated
in one sentence. Some Ministers may have
submitted their resignation, the Deputy Chief
Minster or a number of Ministers But the
Chief Minister also is a Minister. The Chief
Minister is there. He is the Chief Minister and
he is in position. Therefore, so far as the Gov-
ernment is concerned, the Government
business is carried on through the Chief
Minister. Such things may arise. They will be
dealt with. But that is not the question for us
here. Anyway, the Chief Minister is there.
There may be some difficulty, some trouble.
I en-
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quired from the Chief Minister and he said that
he was functioning as the Chief Minister of the
State. Therefore, |1 da not think any other
question arises here. There may be some
difference of opinion that may have arisen
between them. This may be sorted out in one
way or the other. But that is not a matter
which can cause us any great difficulty or
problem.

SHRI BHUPESH GUPTA : Sir, that answer
is unsatisfactory. | know the position of the
Government in this matter. The Chief Minister
alone is not responsible. Our Constitution
provides for a Council of Ministers. It does not
provide that the Chief Minister shall be
responsible. The Council of Ministers is
responsible for the conduct of the ad-
ministration of the country. Now we find that
all the members of the Council of Ministers
other than the Chief Minister have not only
tendered their resignation publicly but they are
insisting on it. And, Sir, according to the
report the Chief Secretary should send the files
to the Chief Minister rather than to any of the
Ministers or the Council of Ministers. It is an
extraordinary situation. Not only that., the
Chief Minister's public statement is also there
in the paper. | am not going into that matter. |
am only concerned with the Constitutional
aspect of the matter. We have, therefore, the
situation in our knowledge publicly stated by
the Minister concerned that the files are to go
from their Ministries to the Chief Minister.
Therefore, a kind of constitutional sit-down
boycott has started by the 12 Ministers against
the Chief Minister. Naturally, it is not an
ordinary situation. | should like to know
whether the hon'ble Home Minister has got any
report from the Governor on the subject.
Secondly . .

SHRI M. M. DHARIA (Maharashtra) : On a
point of order, Sir. My point of order is that
there is no Calling Attention Notice for
discussion on the Order Paper. The hon'ble
Member was allowed to raise the point. You,
Sir requested the hon'ble Home Minister to
make the statement. The statement has been
made. When there is nothing on the List of
Business, if | am to remind you, Sir, it was
agreed that only a
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mention should be allowed to be made
briefly, and only the Member concerned
should bring forth ...

MR. CHAIRMAN : It is not that thing.
Somehing was raised yesterday. There is no
mention of that item in the Order Paper
today. Therefore, the Members are anxious
to know the position. The Home Minister
has been pleased to tell the House what the
position is. They want to know a little more.
It has nothing to do with a Calling Attention
Notice. Today there is no Calling Attention
Notice.

SHRI M. M. DHARIA : Sir, this is
creating new precedents. If your honour is
pleased to create new precedents, | have
nothing to say. But we are crea-ing new
precedents which are not in the rules. Now,
Sir, this is my privilege to bring the matter to
the notice of the Chair. (Interruption) | will
not be cowed down in this way. | have
brought it to your notice and now it is for
you to decide. We shall abide by your
discretion. But | think it is not in the interest
of the House that we are creating new
Exaditions which are adding to confusion.
It should not happen.

MR. CHAIRMAN : He is not raising any
point about Calling Attention Notice. Mr.
Misra ra'sed a point about Orissa which was
agitated yesterday and on which he expected
a statement from the Home Minister which
the Home Minister has been pleased to do.

SHRI BHUPESH GUPTA : You assured
him after that ...

MR. CHAIRMAN : That the Government
would make a statement.

SHRI BHUPESH GUPTA : And we sat
down. Now it seems that the Home Minister
can say something. The trouble is what he
has said we are not satisfied with. Hence we
ask. It is a sequel to your ruling. It is a
triangle. Nothing is wrong. We are asking.
Do not get upset. May | ask whether the
Home Minister has got a report from the
acting Governor how the Government is
going to settle this problem when all the
members of the Council of Ministers except
the Chief Minister not only privately offered
their
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resignations but made it publicly known ?
They also made it known publicly that the
files from the offices should go straight to the
Chief Minister. That means that they are not
agreeable to function even as an interim
arrangements. This clearly shows that. Under
such a situation it does seem that a! the
Ministerial level or at the level of the Council
of Ministers there is a positive breakdown of
the normal constitutional process.

MR. CHAIRMAN : That will do, Mr.
Gupta.
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SHRI M. PURKAYASTHA (Assam): What

is this point of order ?

SHRI RAINARAIN : This is a point of
order. You cannot understand wha* is the
point of order. It is for the Chair.
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SHRI C. D. PANDE (Uttar Pradesh): It has not

been accepted.

BHUPESH GUPTA : They have

SHRI
said so.
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SHRI GULZARILAL NANDA : | said that
the resignations have been submitted but | did

not say that they have been accepted and the
Chief Minister ...

SHRI RAJNARAIN : Sit down. | am in
possession of the House. Sir, you did not ask
me to take my seat.

MR. CHAIRMAN : You put your que3tion
he is replying.
SHRIRAIJNARAIN : Just hear
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SHRI C. D. PANDE : On a point of
order.
MR. CHAIRMAN : Let him finish.
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SHRI .GULZARILAL NANDA: | would at
once state that there is no violation of the
provisions of the Constitution because the
Chief Minister is there in position and the
Council of Ministers is there also because the
resignations have been submitted but not
accepted. The Chief Minister can, at any time,
have other Ministers and reconstitute the
Ministry. That is a different matter. But the
position to-day is this. Therefore, as regards
the Governor, | have met him this morning. He
is leaving for Bhubhaneswar; he wiH be reach-
ing there and he wiH be sending a report but
his information is the same as | have given.
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MR. CHAIRMAN : That is enough.

SHRI NIREN GHOSH (West Bengal) : He
gave an assurance on the floor of this House
that Mr. Biju Patnaik will not be allowed to
take over.

MR. CHAIRMAN : Mr. Ghosh, | will not
allow any further discussion. Will you please
sit down?

SHRI NIREN GHOSH
should be honoured.

MR. CHAIRMAN s Please do not give any
reply.

SHRINIREN GHOSH : Why not 7

MR. CHAIRMAN : Because | think it is
enough.

SHRINIREN GHOSH : | am aggrieved.
SHRI BHUPESH GUPTA : He says that he
met the Governor. Let us hear ...

MR. CHAIRMAN : This matter is closed.
Let me begin the debate.

SHRI RAINARAIN : According to the rules
I can move any resolution at any time, if you
allow. You have residuary powers.

MR. CHAIRMAN : | have not allowed.

: That assurance
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SHRI BHUPESH GUPTA : You seem to be
needlessly angry with me.



